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Final Decision : Disposed Of

Judgement

Tarlok Singh Chauhan, J

1. On 17.02.2020, this Court had passed the following order:-

"Heard. Issue notice. Mr. Rajesh Sharma, learned Assistant Solicitor General of
India, appears and waives service of notice on behalf of the respondents.

Because allegations against the petitioner pertain to a contract, which had
already expired in 2019, as such, the same inquiry has been extended to the
new contract, which is in force. Consequently, the petitioner has made out a
prima facie case for stay. As such, Annexure P-16, dated 6th February, 2020,
shall remain stayed till 24th February, 2020, on which date, it shall automatically
expire and it is for the appropriate Bench to consider the matter.

List on 24th February, 2020, before appropriate Bench."

2. On 24.02.2020, the interim order was extended, which reads as under:-

"Reply be filed within two weeks, as prayed. List on 19.3.2020.

The interim order to continue in the meanwhile."

3. It is not in dispute that even as per the aforesaid order, the petitioner can
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continue in service only upto 11.06.2020 in terms of the contract. Therefore
without going into the merits of the case, we deem it proper to dispose the
present writ petition with a clear direction that the petitioner shall continue only
upto 11.06.2020 in terms of the contract/agreement and not beyond that. Since
the petitioner has already served with the respondents, therefore, he shall be
entitled to the salary and allowances for this period as per the contract/
agreement. Pending miscellaneous application(s), if any, shall also stand
disposed of.

3. Before parting, we make it clear that this order passed in the peculiar facts
and circumstances of the case, shall not be treated as a precedent in future.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/col-rc-dhulia-retd-appellant-hash-… Page 2 of 2


